IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
' AT HYDERABAD )
* %k %k %k %k
ORIGINAL APPLICAION No. 1204/96.
DATE OF DECISION : 11-10-1996.
D. Veera Naik - ' .. Applicant.
Vs.
1. The Director, .
Intellegence Bureau and
Regional Authority, '
{(Ministry of Home Affairs),
Govt.of India,
New Delhi-2.
2. The Joint Director, _
Subsidary Intellegence Bureau,
Taramandal Complex,
7th Floor,Hyderabad. .. Respondents.
Counsel for the Appiicant : Mr.P.Gurumurthy
Counsel for the Respondents : Mr.N.R.Devaraj, Sr.CGSC

CORAM: -

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

BENCH



. _ J . of]
submits that he has been transferred witheut any ﬂ&ﬁﬁ“-&

impugned erder Ne.4/EST/CV/96(114)-6670-75 dt., 29-08-56 ({

OA). This effice erder is challenged in this OA. The gaf

He alleges seme malafideg ggainst R-2. But R-2 is net in

in this petitien. He glse submits that his family cendit

stances, hehas filed a representatien dated 11-9-26 (&r B
te the Dy.Diredter (E} whe is suberdinate te R-1 poquesti
cancellatien of the tpansfer erder,

It_is stated that tH

sentatien is yet te be dispesed ef,

3. In view of the abeve, it is justifiable te. give
eppertunity te the fespondents te dispese of his represer
in accerdance with law. In that view the fellewing dired

giveni=-

R=1 sheuld dispese ef the representstien ef the

dt. 11=2=96 in accerdance with law taking due nete eof the

[

@RDER N
ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
Heard Mr. P.Gurumurthy, learned ceunsel fer the applicant
and Mr.N.R_.Devaraj, learned ceunsel fer the respendents.
2, The applicant while werking as Junier Intellegence Officer/
‘Meter Transpert yzs transferred frim Hyderabad te. Bhepal |vide the’

Rage~8 of the
plicant
regsens.
pleaded

ien

. prehibits him frem carryingLEpe transfer. In view eof the circum-

age-9 ef thadi
ng fer

e repre-

an
tatien

tien is

applicant

circunme

stances mentiened by him in this OA, Till then the apPIMCahtegsy bé',

i
alleved te continue iw leave in aeccerdance with rules. if

he applies

for the same, Time feor cempliance is 6 weeks frem the dgte eof receipt'

of a cepy eof this erder,
4, The OA is erdered accordincly at the admissien
Ne ces5ts..

(Registry sheuld send a copy of the OA with the
aleng with the judgement te Re1) ' '

s—C

(R, RANGARAJAN)
MEMBER(ADMN@
Dated : The 1ith Oct, 1996,
{Dictated inthe Open Ceurt) D

spr

stage itself.

enclesures
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0.A.N0D.,1204/96

Copy to:

1

2.

3.

4.

S.

B

The Dirsctor, Intelligence Bureau and
Regional Authority, Min, of Home Affairs,
Gowt, of India, New Delhi.

The Joint Director, Subsidary Intelligence
Bureau, Taramandal Complex, 7th floor,
Hyderabad,

One copy tao Mr.P. Gurumurbhy, Ad-ocate,
CAT,Hyderabad,

One copy to Mr.N.R. De'raJ,Sr.CPSC,
CAT,dyderabad,

One copy to Library,CAT,Hyderabad,

One copy for duplicate.

YLKR

-



Typed B8y ' ' Chexkgd By
Comparad by : Apprzved by

THE CENTRAL ADMINISTR: TIvE TRISUNL
'HYDER.’%BF\D‘BENCH HYDERABAD

]

THE —HDN'B’LE SHRT R.RANGARAZAN: M(A)

DATED: 1.6 ?6‘

ORDER/JUDGEMENT

R."q/{:‘p./MQACND.

in

;&ﬂmn.{ZDQ/?

SOMIVTED AND INTERIM DIRECTIONS ISSUED
ALLOSED. * .

BISMISEED
‘DISMISBED AS WITHDRAWN
LADERED/REJZCIED —

ND DquR AS TG cOSTS.

YLKR II COURT






